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To, E-Mail /Registered Post
The Registrar,

The National Green Tribunal
Principal Bench,

New Delhi
E-Mail-judicial-ngt@gov.in

Subject:- Compliance of direction issued by Hon’ble National Green Tribunal in

Original Application 422/2022 Mohammad Saleem FarukhiVs. State of U.P. in
order dated 13-07-2022.

Sir,

With reference to the subject mentioned above, this is to inform you that in
compliance of order issued on 13-07-2022 by Hon’ble National Green Tribunal
in Original Application 422/2022 Mohammad Saleem Farukhi Vs. State of U.P.

The factual & action taken report is submitted for your kind perusal and

necessary action please.
Encl:-As Above.

Your Sincerely

i

(R. K. Singh)

Regional Officer
Copy to:-

1. Member Secretary, U.P. Pollution Control Board Lucknow for
information.

2. District Magistrate, Prayagraj for information.

3. Chiel Environmental Officer (Circle-2), U.P. Pollution Control Board
Lucknow for information.

4. Chief Law Officer, U.P. Pollution Control Board Lucknow for information.

S. Sri Pradeep Misra, Advocate Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.

-

Regional Officer

Letter Pad-2020



Inspection _report of joint _committec _comprising _of State PCB, DFO and Deputy
Commissioner, Pra i in_compliance of the Order dated 13.07.2022 passed by Hon'ble
National Green Tribunal Principal Bench, New Delhi in Original Application No. 422/2022
Mohammad Saleem Farukhi Vs State of U.D",

Considering the petitioner's application No. 422/2022 Mohammad Saleem Farukhi Vs State
of U.P. on the alleged irragularitics in the operation of one saw mill under license No. ALD 54/11-12
owned by Mr. Mohammad Tayab son of Mohammad Musafir, village Chakra Kasimpur @ Phoolpur
Block Sikandra, District Allahabad (now Prayagraj) under the administrative jurisdiction of Social
Forestry Division, Prayagraj, the Hon'ble Tribunal has passed an order dated 13.07.2022. Which
reads as followes:-

"...1. Mohammad Saleem Farukhi resident of 10 Avadh Bihari Lal Road Pratapgarh has sent the
present letter petition, which has been treated and registered as original application, complaining that
Mohammad Tayab son of Mohammad Musafir is running sawmill (aarra machine) in village Chakra
Kasimpur @ Phoolpur Block Sikandra, District Allahabad (now Prayagraj) under licence No. ALD
54/11-12. The project proponent has illegally shifted the location of sawmill (aarra machine), in
Khasra No. 00010 Khatauni No. 1375, from its license sight to the Lilhat Phoolpur, Allahabad. As
per the Uttar Pradesh Establishment and Regulation of Saw-Mills Rules, 1978 saw mill cannot be
established within 10 kilometers of forest area but the above sight is within 4 kilometers from the
forest area. The above said sawmill (aarra machine) is also situated at the distance of one thousand
meters from the road and green trees are being cut in the same day and night. Only one vertical band
saw machines can be used under above said licence as per State Level Committee Letter No.
LSC1130/41-1 dated 01.10.2010 but the project proponent is using more than one vertical band saw
machines.

2. In view of the averments made in the application, we are of the view that the factual position
needs to be verified and remedial action is required to be taken on the basis thereof by the concerned
Statutory Authoritics. Accordingly, we constitute a Joint Committee comprising of State PCB, DFO
and Deputy Commissioner, Prayagraj and direct the same to undertake site visits, look into the
arievances of the applicant, verify the factual position and take remedial action in accordance with

law by following due process. the State PCB will be the Nodal agency for coordination and
compliance.

3. Factual and action taken report may be furnished within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of

Image PDF. ...... "

On receiving the copy of the above order, a joint inspection of the saw mill licence No. ALD
54/11-12 owned by Mr. Mohammad Tayab son of Mohammad Musafir situated in village Lilahat,
Phoolpur, District Prayagraj was conducted by Mr. Mahaveer Koujalagi, Divisional Forest Officer,
Social Forestry Division, Prayagraj, Mr. R.K. Singh, Regional Officer, Prayagraj, U.P PCB and a
representative of Deputy Commissioner, Prayagraj on dated 01.10.2022 along with Forest Range
OfTicer, Sri Ashok Kumar and concerned Sub Divisional Forest Officer Mr. Sanjay Sharma and other
staff. The owner of saw mill Mr., Mohammad Tayab was not present on the site but his two sons Mr
Belal and Mr, Iqbal were present on the site for verification of records and inspection.

Inspection was carried out by looking into the grievances of the petitioner as quoted in the
instant order of the Hon'ble Tribunal dated 13.07.2022.,

1 "The project propenent has illegally shifted the location of sawmill (aarra machine), in
Khasra No. 00010 Khatauni No. 1375, from its license sight to the Lilhat Phoolpur, Allahabad.”

The saw mill with license No.ALD 54/11-12 owned by Mr. Mohammad Tayab, as per the
v . . . . . ’
office records and the license, is established at Lilahat, Phoolpur since the issue of the license There

k%




are no records indicating the shifting of the saw mill from some where to the present location. And
the present location only is written in the license also. Hence the claims of the petitioner are ruled out

for lack of evidence.

2. "As per the Uttar Pradesh Establishment and Regulation of Saw-Mills Rules, 1978 saw mill

cannot be established within 10 kilometers of forest arca but the above sight is within 4 kilometers
from the forest arca.”

As per the Uttar Pradesh Establishment and Regulation of Saw-Mills Rules, 1978 (rule-3)
mandates that any new saw mill shall not be established within the distance of 10 kilometers from
the boundry of any reserve/protected forest arca. In this regard to check the factual position of the
saw mill in question the G.P.S. Coordinates of the existing site of saw mill was recorded as N. 25
©.33'36.11375, E. 82 °.5'2.42796. Whereas the G.P.S. Coordinates of nearest recorded reserve forest
land in the TForest Division is N. 25°08 25.06" N. 82 © .06 17.64" (Meja Forest Block Tehsil Meja,
District- Pravagraj), whose aerial distance from the saw mill in question is about 39.1 kms. Hence
the question of establishing the saw mill within 4 kilometers as claimed by petitioner is ruled out.
(Copy of District Magistrate N.O.C. dated 10.03.2011 as Annexure No.1)

-

3. "The above said sawmill (aarra machine) is also situated at the distance of one thousand
meters from the road and green trees are being cut in the same day and night."

Inspection was carried out regarding above claims of the petitioner, the saw mill is present at
an approximate distance of around 200 meters from Phoolpur- Mubarakpur link road. It was
observed that the establishment/timber storage is not obstructing the passage of any of the roads. It
was also enquired and found no such evidences of green tree felling in and around the saw mill
campus for the purpose of establishment of the saw mill.

4. "Only one vertical band saw machines can be used under above said licence as per State
Level Committee Letter No. LSC1130/41-1 dated 01.10.2010 but the project proponent is using
more than one vertical band saw machines."

As per the conditions under which the licence No. ALD 54/11-12 issued, the unit is eligible
for only one vertical band saw. Horizontal band saw (with trolly or without trolly) not permitted.
(Copy of the license as Annexure No.2 and Copy of the State Level Committee Letter No.
LSC1130/41-1 dated 01.10.2010 as Annexure No.3)

At the time of inspection one vertical band saw was found installed and in working condition.
However the instuments /equipments that make the component of the horizontal band saw were
found kept under the wrap (uninstalled) in the premises of the saw mill in a suspicious manner.
Indicating the possibility of illicit opportunistic use of the same. Based on this evidence, the legal
procedings and further enquiry is being initiated against attempt to illegal installation horizontal band
saw by registering a forest offence Range Case No. 49Ph/2022-23 dated 01.10.2022 and the saw mill
was sealed until the completion of enquiry in the case.(Copy of forest offence Range Case No.
49Ph/2022-23 dated 01.10.2022 as Annexure No.4).

The factual and action taken report is submitted as per above details in compliance of the
order of Hon'ble National GreenTribunal dated 13.07.2022 for kind cm&it‘ration.

(r\-u@‘u)c Pt
Divisiona#]:

alpeiy (R.K. Singh)
. /(' ticer, Regional Officer, Prayagraj
Sicial Forestry Division U.P.Pollution Controll Board

Prayagraj
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